353 Dissppioval of BHADRA
Customs Tariff (Amdt.)

fawr & wraw Aoy § sog ol «#
0 ¥ wrer ue o aw wfY
qET AT FRAT & )

¥ WIS TR W s4T4 T AL
feafa # «w<w R gg Fdzt Fedr
w1t § R wo sqw i war fadwwe
qreordt  weeet 3 fueft Tated wrar
# agarg W A uftarw seqeqr 7
e qgd ¥ §r 39 /A ¥ QX WEE ¥
feafa wr G four sir a% 1 gl
wierfrafrer faotelt oo /e i 4 o=
o @ ¥ fa ¥ Frar WX oiRET
afr goar ¥ qEHdr ¥ ®O I T G
SET |

(ix) STEPS FOR REGULAR UNINTERRUPTED
SUPPLY oF LPG REFILLg IN BOmMBAY

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Sir, the ysers
of liquefied petroleum gas (LPG) in
Bombay are facing great hardshipg in
getting supplies of refills. House-
wives have to wait for seven to 20
days in some localities of Bombay and
its suburbs, and the posilicn is worse
in the outskirts of Bombay and in
Pune,

The problem of delay is a regular
phenomenon of Bombay; sometimesg it
is the Hindustan Petroleum users and
sometimes it is the Bharat Gas users
who have to face the difficulties, and
Bombayites are disappointed with this
distribution system.

The Government must immediately
look into this matter and working of
thesg LIP units and reorganize them
so that users get a regular, uninter-
rupted supply of LIP refills,

(x) STEPS TO IMPROVE THE WORKING OF
THE SYNTHETICS AND CHEMICALS
FACTORY AT Bamenry I UP.
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STATUTORY RESOLUTION RE:

DISAPPROVAL OF CUSTOMS

TARIFF (AMENDMENT) ORDI-
NANCE, 1981.

AND

CUSTOMS TARIFF (AMENDMENT)
BILL—Contd.

MR, DEPUTY-SPEAKER: The
House will now take up items 9 and
10 of the agenda together, namely,
further discussion of the Statutory
Resolution moved by Shri Jyotirmoy
Bosu regarding disapproval of the
Customs Tariff (Amendment) Ordi-
nance, 1981, and consideration of the
Customg Tariff (Amendment) Bill
Mr. Jyotirmoy Bosu was on his legs.
The time allotted is two hours. Al-
ready nine minutes have been exhaus-
ted.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): T
think, Mr. Bosu was also exhausted
yesterday.

MR DEPUTY-SPEAKER: 1 think,
Mr, Bosu will not take more than ten
minutes; he will have to go to the
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Business Advisory Committee meet-
ing and, therefore, he will complete
by 8 O‘Clock.

SHRI JYOTIRMOY BOSU: I might
as well not get up then. I have
always accepted Mr, Venkataraman
that he is willing to face anybody in
this House. I do not think in this
case there will be an exception,

Yesterday I had quoted from the
Tariff as well ag the Ordinance as to
what are the things on which this
imposition, the enhancement of duty,
to the extent of 150% has been
imposed, The items are essential for
the basic needs of life. For the
manufacture of soap, for example,
that is not an important item as far
as I am concerned. I am talking
about the nutrition. This is a coun-
try which is considered, according to
all and sundry, in the world and those
who know it to be one of the most
protein-starved countries. At the
same time, for the calory intake in
this country, this is one of the three
or four lowest figures in the world.
Now, they have put their paw on
that—starvation, mal-nutrition and
then dissemination,—they do not go
upstairs—this is all they want.

Mr. Venkataraman shoulgq know,
because he had been a minister long
enough in the State and here also he
is welcome, that developed countries
highly subsidise the items of nutrition
not only for children but for adults
also. In Britain I have seen that
even butter is being subsidised, meat
is being subsidised; but in this
country, where the people are mere-
ly on their starvation diets suffer
from acute mal-nutrition. They have
put their hand on that area. They
want thein {0 consume less calory
because the oil price is bound to
shoot up. Now, they claim that this

is a welfare State, In the hst kisanh
rally in Delhi, the great leader of
their party had said:

‘g QI WY xHY gRN AT guE
ﬁﬁ"‘f@'ﬂl"

This is khoon Kg sinchai, she talked
about, I accept. Now, what will
ultimately happen? This burden will
willy-nilly be passed on to the end-
consumers, None can stop it? What
did the Indian Express and some other
paper, the Statesman say? The
Statesman said:

“Sufficient quantities of vegetable
oils are being imposed by the State
Trading Corporation for purposes
of public distribution system and
for supply to manufacturers of
vanaspati.”

They are the kingpins, the biggest
contributors. The Dalda and the
Sugar Cell in the Agriculture Minis-
try is one of the affluent people at the
receiving end those who come and
give can get ten times the money.

It is reported that of late vegetable
oils and allied products are being
imported by the private manufactur-
ers who have been making unduly
high profits in the import and sale
of such goods. Who are protecting
those persons? Who are allowing
those persons? Who are granting the
import licence? Who are allowing
them to make a free loot of the help-
less people in thig country—this Gov-
ernment. This Government cannot
survive for a day without the support
and blessing and the money power
that is provided by these people
They will vanish without them.

They say:

“The concessional rates of duties
presently applicable to specified oilg
in terms of international trade
agreements will continue. Thuas,
soyabean oil and rapeseed oil would
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atfraot a total basic plus suxiliary
duty of only 48 per cent ad valorem,
while tallow would confinue to
attract a total (basic plus guxiliary)
duty of 15 per cent ad valerem.”

Then they say:

“In spite of adequate imports by
the STC, private tiraders are also
reportedly importing vegetable oils
since the domestic priceg of oils are
much higher than the international
prices, it was stated to justify the
Ordinance.”

The Vanaspati price is quoted at
about Rs. 192 per tin of 16.5 kg still,
the loose retail price is Rs, 16 a kg.
What doeg it show?

Then they say:

“The second proposal says that
while maintaining 70% imported
oil supply at the issue price of
Rs. 7,210 per tonne, an additional
supply of 25 per cent be made at
the price of Rs. 11,600 per tonne.”

That means, Rs. 720 roughly for a
quintal for the same commodity.
Mr. Venkataraman, my senior, elder
colleague won't dispute it. When I
say that the process of hydrogenation
makes the oil lighter, Is it or is it
not? Therefore, the loss in the pro-
cessing to my understanding is next
fo nothing or nothing at all. Now,
Sir, what are the international prices?
Fortunately, I have got two very rare
documents sent from West Germany,
Hamburg, namely, The International
Oil Prices Bulletin and Oil World
Digest, the weekly {forecasting and
information service for ollseeds, oil
fats and oil meals. Mr. Deputy
Speaker, you should try to under
stand. There it say¢ that the inter-
national price of 100 kg. in DM—DM
ig equal to 4 rupees—crude oil ex-
mill is 117.5 to 119 DM, That comes
to Rs. 470 to Rs 480 for a quintal of
oil and in this country the same oil
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is being sold under different names
by addition of certain material to
make it pungent and adding of colour.
ing matter giving it shape, colour and
taste of mustarq oil at Rs. 18, Rs. 20
and Rs. 22 per kilo.

Then, Sir, look at this funny thing!
It ig the forecast of prices—prices of
the past and the present. How very
interesting this document is? I wish
I got it earlier. ISTA—the world
market price indiceg averageg 1971~
72 to 1974-75 equal hundred. Now,
Sir, you see the fun. The oil which
wag costing a quintal 128 jn January
1981 has come down to 124.6 in Febr-
uary; in March it is 123.9 and in April
it ig 121.5. The prices are declining
in other countries. The prices are
declining in the international market
and here it is a free loot and free
plunder because unless they obtain
huge amount of money thig bourgeois
party, the ruling party, cannot sur-
vive. Their jeeps cannot run. Rig-
ging cannot be organised. Some
money has to be found from each and
every source. I am quoting from an
authoritative document ag to what an
Indian has to pay while affluent peo-
ple where the purchasing power is
ten times have to pay only pay a
fraction of the price what we pay.
What is the situation in Malaysia?
The production of palm and palm
kernel oil (crude oil unrefined) in
1979 hag increased. They are mnot
only meeting the domestic demand
but have a surplus also whereas our
import 1is increasing. Maybe 600
crores! May be more because the
accounting system here is sometimes
so complicateg that you cannot really
discover the truth. In 1879 they had
a surplus of 140.6; in 1981 it was
168.1 and in 1081 it is going to be
1729. West Malaysia exported 1000
m. tonnes. To India in 1979 Decem-
ber they exported 17.7 thousand m.
tonneg whereas in December 1880 it
rose to 31 thousands m. tonnes, It is
almost double. The flgures are most
depressing and it shows that how this
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Government js running the whole
affair. Dalda is being sold at Rs. 186,
average. Their oprice for procure-
ment of oil is this; it is only proces-
sing; there is no loss of weight, to my
knowledge. I may be wrong; if so,
let it be pointed out to me. It be-
comes a light commodity. You float
it in oil. Take a lump of solid dalda
and put it on the oil. What happens?
It will float. It ig lighter. There is
no loss in volume.

15 hrs,

Take groundnut oil. It is being
sold at Rs. 22 per Kg. while the
international price is not more than
Rs. 500 per quintal that is to say,
Rs. 5 per Kg. See how the country
is being plundered. It is only possi-
ble because the traderg and the busi-
nessmen, these very people, gre hand=
in-glove with the ruling party,

And, Sir, I will read out to you from
a Debate in 1977. My learned friend
Mr. Mohan Dharia, the then Com-
merce Minister, said this in reply to
a Short Notice Question of Prof. R. K,
Amin, Mian Laskar and myself:

“Under the policy, any person
could apply for licence. Accord-
ingly licences for 526 crores were
given to 3675 persons between Jan-
uary and March, 1977.”

Now it is very significant how bet-
ween January and March so many
licences have been given. Between
January and March these licences
were given for substantial monetary
consideration to the ruling party at
that time. Here it is said that much
of the oil permits were given to very
few and this figure of 3675 was men-
tioned. But that figure is no indica-
tion—that ig to say, small quantity,
many thousand permits, large quanti-
ty, very few permits. What did they
do, let us see. Much of it was sold
at the high seag at a premium, And
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Mr. Finance Minister, this matter
was sent to the CBI, to the Enforce-
ment Directorate and the Income-tax
Department. We would like to know
what action hag been taken against
firms like Godrej, belonging to the
Founder-President of the Fair Trade
Society of India who had blackmar-
keted the oil against permits on high
seas and the entire money was depo-
sited in foreign banks. What hap-
pened again to Hindustan Lever, the
arch-criminal multinational in this
country, I ecan quote thefigures from
the Volume I have here with me, it is
item No. 185. The value of the oil was
Rs. 1.38 crores, This Rs. 1.38 crore-
worth of oil was sold in high seas. This
speaks volumes about them! Hindu-
stan Lever, this scoundrel of the
multinational, in their Ghaziabad
factory, in their Dalda factory, had
tanker-load of adulterated oil. ‘The
tanker had two chambers. On the top
there was reasonahle oil; at the bot-
tom chamber there was  poisonous,
cheap, mineral oil. There was a
lever, fitted with a cover. The driver
could pull the lever and the oil, when
it is taken out, will fall in the bottom
and it will carry both the oil. This
is how they plundered this country
and they got away with it.

I am only asking my learned hon.
Finance Minister what action has been
taken in such cases.

Sir, there was an assurance given
on the floor of the House that prose-*
cutions would be launched against
those persons misappropriating import
licences and collecting money out of
sale of oil on the High reas at a higher
price, and depositing such money in
foreign banks, avoidel paying income=-
tax in this country and betrayed the
country, because, that created artifi-
cia] scarcity, artificlal shortage, and
ambarrassed the previous Govern-
ment.

I will take only two more minutes
and conclude. I only want to say one
thing. Look at what they are domg.



36 1 Disapproval of
Custtoms Tariff (Amdt.)

They are taking the country to utter
ruination,

There is the Indian Council for
Agricultural Research in which tax-
payers’ money worth several crores
are being spent; and they have been
talking in terms of a Green Revolu-
tion. We are now at the door of the
Yankees for buying second-rate cattle
feed at their price. Now, see how
the import of soyabean and soyabean
oil has been going up. In 1977-78,
it was 3,45,795 tonnes and in 1978-79,
it was 3,50,617 tonnes, and it goes on
increasing. While soyabean yield per
hectare has been increasing, as also
the total production, our import of oil
hag also been increasing. Con the
Government explain these things?

I would request Shri Venkataraman
to understand one thing. For the fail-
ure of your bearer bonds, your fav-
ourite pet subject, you have now
stretched your paw on this and this
paw will touch those people, and those
areas from where you got elected.
The poorman for his coconut oil will
be required to pay a much higher
price and without that gn Indian kit-
chen cannot run. India consumes
edible o©il more than anybody else
practically in the world. Why on
earth did you resort to this disastr-
ous ordinance, After all, nobody
will blame a congressman, that he is
sensitive; he iz a thick skinned man,
we know that. There iz nothing to
be ashamed; you c¢an do anything, you
are usually habituated to do that,
which others will shudder. You took
recourse to this ordinance. Why
could you not comg with a straight
forward Bill before the House. You
did not think that we would all die.
I do not think, you had any such de-
gign; I never think so.

This is a cruel imposition on the
stomach of the poor man, on his
nuitrition, on his minimum require-
ment to survive. This is a very un-
warranted and very cruel, I ¢ppose
it lock, stock and barrel.

BHADRA 4, 1803 (SAKA)
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SHRI R. VENKATARAMAN: Will
you please stay for my reply?

SHRI JYOTIRMOY BOSU: Yes, 1
do not know, how many Private Sec-
retaries and PAs you have; I will find
out. I will also see your workload.
You do not know with what meagre
resources, some of us do so much
work. Your remarks have been un-
fajr. I am very sorry. I have the
Business Advisory Committee meet-
ing at 3.00 O’ clock.

SHRI R. VENKATARAMAN: You
can come; T will wait for you.

SHRI JYOTIRMOY BOSU: He
says, he will wait till I come.

MR. DEPUTY-SPEAKER:
tion moved:

Resolu-

“This House disapproves of the
Customs Traffic (Amendment) Or-
dinance, 1981 (Ordinance No. 9 of
1981) promulgated by the President
on the 26th July, 1981."

THE FINANCE MINISTER (SHRI
R. VENKATARAMAN): Mr Deputy-
Speaker, Sir, 1 beg to move:

“That then Bill further to amend
the Customg Tariff Act, 1875, be
taken into consideration”.

Hon. Members may be aware that
there has been a sizeable difference
between the landed costs and the pre-
vailing domestic market prices of im-
ported vegetable cuils anq allied pro-
ducts in recent times. It was
considered desirable to take action
to mop up this difference while at the
same time ensuring the mainienance
of supplies of vegetable oils, the im-
port of which is canalised through
the State Trading Corporation for
the purposes of the public distribution
system and the manufacture of vanas-
pati. For achieving the above object,
it wag found necessary to increased
the levy of customs duty on these
goods to a total of 150 per cent ad
valorem (comprised of 125 per cent
basic duty and 25 per cent
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auxillary duty)., However, the
tariff structure applicably to
such goods did mnot authorise
the levy of basic dutleg of customs
in excess of 60 per cent ad valorem.
As import of these goods were expect-
ed any time, it became necessary to
undertake immediate gction to en-
hance the statutory rateg of duty on
such goods which are covered by
chapter 15 of the First Schedule to
the Customs Tariff Act, 1975.

As Parliament wag not in session
and was not expected to meet earlier
thap the second half of August, 1981,
the President promulgated the Cus-
toms Tariff (Amendment) Ordinance,
1881, on the 26th of July, 1981.

[SeErt GuLsHER AHmEDn in the Chair]

15.19 hrs,

The Ordinance increaseqd the basic
duty of customg applicablg to goods
covered by Chapter 15 of the First
Schedule to the Customs Tariff Act,
1975, to 200 per cent and maintained
the existing margin of preference of
10 per cent agd valorem in respect of
goods falling under Hegding No. 15.07
of the above Schedule and imported
from preferential areas. The effec-
tive rategs of duty on vegetable oils
and allied products were fixed by
riotificationg issueq after the proinul-
gation of the Ordinance on the same
day, namely, 26th July, 1981,

Arrangements for the supply of im-
ported vegetable oils to the Vanaspati
industry and for distribution through
the public distribution system, with
the help of State Governmentg will
continue to be made, so that the ocils
are available both to the Vanaspati
indusitry and to the public at rea-
sonable prices, This js being done
through the S, T. C.

The present Bill seeks to replace the
said Ordinance. Copjes of the Ordi-
nance, along with the Stalement under
Rule 71 of the Rulgs of Procedure
and Conduct of Business in Lok Sabha,
have alfeady been placed before the
House.

AUGUST 26, 1981
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It is difficult to estimate with any
degree of accuracy the quantum of
vegetable oils that may be imported
on private account in view of the steep
increase in customs duties on such
oils. Consequently, it has not been
possible to edtimate the likely revenue
implications of the inctedse in cus-
tomg duties. This, however, is not a
revenue measure, but a measure to
prevent private trade from exploiting
the margin between the landed price
and the market price to the detriment
of consumers. This is the objective,
When I reply, I will give all the de-
tails.

Sir, I move that the Bill may be
taken into consideration.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Customs Tariff Act, 1975 be
taken into consideration.”
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SHRI SUDHIR GIRI (Contai): I
challenge his statement.

SHRI HARISH CHANDRA SINGH
RAWAT: 1 accept your challenge.

Bwl & gia
sAmadt.)

SHRI SUDHIR GIRI: I want that
You must prove this, You are spea-

king total **(Interruptions)., You
must prove it. (Interruptions). You

are speaking.**
SHRI HARISH CHANDRA SINGH
RAWAT: You cap disprove it.

SHRY SUDHIR GIRI: He is gpea-
king ** here.

s gow wr Fag o @ wwi-
ot qidf =gt v agg w1 A dav
FC AT § fwarr S srax adf ar
v &

aanfy gy ;[T T
¥ ot a NAY wEr &, A A
g Wex qriwaniedr A § 1 wwiMe
ag seiferm & =l smom o
And please don't repeat it.
SHR1 SUDHIR GIRI: He has mis-
led the House.

MR. CHATRMAN: You can say all
kindg of things, but don't use that
word.

SHRI SUDHIR GIRI: If I talk **
I must stand by it.
(Interruptions)

:

**Expungeq as ordered by the Chair,
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Bill ..
MR. CHAIRMAN: Shri Arakal. Do
you want to speak?

SHRI XAVIER ARAKAL (Ernaku-
lam): I do not want to speak.

MR. CHAIRMAN: I do not know

how your name has beepn sent. Shri
Venkatgr&man.

SHR] R. VENKATARAMAN: I am
really greatful to the House for valu-
able contribution they made, Parti-
cularly, there wa3 unanimity of
opinion both from the oppositon as
well as from this side about increas-
ing the supply of oil seeds in cur
country.

Efforts are being made in our coun-
try to increase the oil seeds supply
actuglly from 1976-77 when the
production was about 23,34,000 tonnes
and in 1978-79 it was 24,40,000 tonnes.
But, unfortunately, our consumption
shows that it is very much higher.
We have been importing every year
of the order of nearly one million ton-
nes. Actually, last year we had im-
ported 8,39,000 tonnes. This is the
position. Government are trying
their utmost to increase the edijble
oil seedsg production within the coun-
try. There can be absolutely no two
opinions on this question that we
should increase the supplies of edible
oil seeds in thig country. But in the
absence of adequate supplies we have
to meet the needs of the people and .
for that purpose we have to import.
Unfortunately, this edible oil import
during the earlier period was to he
under the OGL which means that
traders had a free right to import.
Towards the end of last year this
Government changed it from OGL to
canalised import i.e. import only thro-
ugh S. T. C. Some of the traders
somehow manipulated that they had
entered into contracts earlier than
the date of the Notification of canali=
sation.

SHRI JYOTIRMOY BOSU: When
wag that?
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SHRI R. VENKATARAMAN: I will
get the exact date but that is not
very relevant for the purpose. The
point herg something different,
The point is, some of the tra-
ders go manipulated that they had
entered intg c¢entracts for import of
edible oil into this country earlier to
the date of the notification of csna-
lisatjon and thepm they wanted to
import. The Government op-
posed it and said that un-
less it was registered with
the Import Control, they cannot im-
port into the country. Somehow, in
some cases, some decisions were Qb-
tained. The canalisation order was
issued on 2-12-78. The fraders said
that they had entered into earlier
contracts and, therefore, they had a
right to import.

My hon. friend, Mr. Rawant, very
clearly pointed out that on the date
when we issued the notification, the
prices of coconut oil, cotton seed oil,
palm oil and some of these oils was
so low that the traders would have
exploited the sftuation and they
would have made a tremengous pro-
fit. 1 want my esteemed friend, Mr.
Jyotirmoy Bosu, to understand that.
On the date of this notificatign, the
coconut oil price, the c.if. price—
he was reading the price of articles
in the markets of Europe; what we
should take inta accaunt is, contract,
insurance and freight—wag Rs. 5,825
per tonne and the market price in
India was about Rs. 15,000 per tonne.
If I had not introduced this Ordi-
nance, I ask Mr. Boau who would
have benefited? The traderg would
have benefited to the tune of Rs. 8.000
per tonne, Similarly, with regard to
the coffon geed pil, the ci.t, price was
Rs. 6,200 per tanne ang the market
price was abqut Rs. 15,000 per tonne
I wag for this purpose that we had
issued the Ordinance.

Now, aader the Customs Tariff Act,
ag you know, we have a statutory rate
and a notified rate. The statutory
rate in respect of these edible oils
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is only 60 per cent. The Government
have the power to increase the noti-
fied rate ypto the statutory rate. They
would have paid 60 per cent, would
have imparted and made a profit of
Bs, 6000 to Rs. 8000 per tonne of
oil. Therefore, the Government took
permission of the President and issu-
ed this Ordinance increasing the
tapiff rate to 200 per cent and issuing
a notified import duty at 150 per cent,
Today, it is not worthwhile for any
trader tp impart at the present c.if.
price and pay 150 per cent duty. 8o,
the ohject of the Bill is to prevent
private trade from making uncon-
scionable profit and exploiting the
people of India. -On this there ean
he no difference of opinion.

The second point which Mr. Jyotir-
moy Bosu raised is that this will raise
the cost or the price of this article
to the poor consumers in the couatry.
I say, No, Sir. Under the notification
issupd by the Government of India,
the STC ig allowed to import at § per
cent duty only. It does not pay 180
per cent duty. In fact the pegple
are saying. “Haw can you make a
distinction?” Most of these articles
that we are importing through the
STC are for public distribution at
“no-profit no-less” basis. If apy
trader ig prepared to impart for public
clistribbytion system at “no-profit no-
loss” basis we will also allow him to
pay 5 per cent duty. Therefore, the
point really is that the prices in this
eountry will not go up because we
have taken care t0 see that the STC
pays only B per cent duty and the
8TC  distributes whatever oil is
brought into this country through
public distribution system. So, the
second point which Mr. Bosu raised
also lacks validity.

He asked a number of questions.
What happened to Godrej? What hap-
pened to Hindustan Lever?

16 hrs.

Mr. Bosu is a very senior and very
experienced Member of Parliament.
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Whenever he has any such questions,
the proper parliamentary procedure is
to put a question and get an answer
and confront me wilth the answer ra-
ther than merely ask a question,

SHRI JYOTIRMOY BOSU:
confranting where?

SHRI R. VENKATARAMAN: Any-
way, you have not confronted me with
anything on any mistake, misdemean-
our or mis-reasons of any kind, The
proper procedure for every Member of
Parliament would be—and I have
done it myself—while sitting in the
Opposition—1 had questioned and
got answers and confronted the

I am

Ministers with the answers they
have given. So long as Mr
Bosu is mnot able to do it

I say his charge and his criticism lacks
validity.

The last point which I would like to
say to Mr. Bosu is that there will be
a free loot. It is only to prevent the
free loot that this Ordinance has been
passed. If we had nat brought the
Ordinance, the mercantile com-
munity would have imported
at a price of only Rs, 6,000 and
sold it for Rs. 10,000/- to Rs. 15,000/-
and then they would have made a free
loot. In arder to prevent that, we
have introduced this Ordinance, and
we have also come here with the Bill
to make the Ordinance into g law.

A number of other Members have
made very valuable suggestions. For
instance, T was very much impressed
with my friend Shri Sultanpuri's
speech. I, think he is nat here. His
speech is as attractive as his cap. I
would like to have a cap like his.
(Interruptions.)

Other points which have been made
on both sides namely that we should
prevent adulteration, we should ensure
purity in the distribution of these arti-
cles and, if possible, have recourse to
village self-sufficiency in respect of
oil, I am in entire sympathy with all
these three points. I do not know how
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:hr. it will be possible in the modern
society to completely replace the mod-
ern mechanised expeller by the Ghani
but ?rherever possible it is my feeling
and it js also my hope that the village
will continue to use village Ghani for
the purpose of production of this oil.

I, have been connected with the
Gandhj Gram Trust for a number of
ﬂ:?u and t:e have found that it not

y gives them v ure and un -
terated material ell;gtpit also is a\?e‘.:'ly
heftlthy. Therefare, if these two
things co-exist, it is not necesgary
that one should displace the other, We
can have a village Ghani system
wh.lc}_1 will supply to the local needs.
It will also have the expellers and
others for meeting the large-scale de-
mands of the saciety, After this exa-
mination, I am quite sure that my
esteemed friend Shri Bosu who is a
very reasonable person will complete-
1;_; exhaust his objections and give me
his thunderous support.

SHRI JYOTIRMOY BOSU: 1
would like to reply. Mr. Venkata-
raman is a very very privileged per-
son and in a real sense g VIP. There-
fore, he does not know what happens
beyond the Secretariat, the precincts
of Parliament and his bungalow. T
very ‘'much appreciate if Mr. Venkata-
raman would have taken the trouble
of maving in cognito into the old
Delhi, the walled City, and find out
the conditions, I am not asking him
to go to Madhya Pradesh or to
Bareilly.,

If he had taken, the trouble, instead
of relying wholly on‘the files and on
his sycophants who move arcund peo-
ple in power, he would have found
that the public distribution gystem 1is
practically non-existent. I am not
using the word “Not at all adequate®.
I am using this word ‘non-existent’.
Either you pay at the sellers’ price or
you don’t get it at all. Yes I agree,
in the VIP areas, in the ration shops,
you will get rape-seed oil. You will
get red palm oil. But if you, go else-

~where, the public distribution system
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is in the hands of the worst type of
Banijas. That is the public distribu-
tion system and that is the class which
Mr. Venkataraman represents here,
(Interruption) Yes, he does; he re-
presents the class he belongs to. He
has been trying to say this and that.
Mr, Venkataraman is a' jwise and
knowledgeable man, but his knowledge
and wisdom has been used for his
welfare. If only a part of that had
been available for the millions of the
paor and the mute in the country,
perhaps the appearance of the country
would have been slightly different
from what it is today.

Mr. Venkataraman, may 1 crave
your indulgence? Here is a Short
Notice Question in which \Shri Mohan
Dharia, who was a Minister during
the Janata regime—he was g Minister
during your regime 'alsq and he re-
signed cut of disgust—said:

“Under this policy, any person
could apply for licence for stock
and sale and licences were granted
for the value applied for with a
validity period af 12 months, Ac-
cordingly, licences worth Rs. 526
crores were given to 3,675 parties
till March, 1977. While this policy
was in operatian, it was noticed
that, though large value licenging
has taken place, actual imports were
much less. Reports of several mal-
practicegs indulged in by licensees
were also received...

“At the same time action was ini-
tiated against parties suspecteq of
malpractices. Cases of 18 partles
have been referred to the Central
Bureau of Investigation for detail-
ed enquiries. This includes six
caseg which have also been refer-
red to the Director of Enforce-
ment...”

Mr. Venkataraman, I expect that you
understand your responsibility there.

“...Ministry of Finance, far en-
quiries into violations of Foreign

BHADRA 4, 11)1:]3I (SAKA) Ord. (St..Res.) &

390
Customg Tariff (Amdt.)

Bill

Exchange Regulation Act. Report of

these enquiries in awaited. Furtaer

action will be: taken in the light of

the findings.”

Here we want your goodself to take
the House jnto confidence and do ¥our
duty in laying the reports as to whgt
the CBI have said aboui these big
financiers of the ruling Party.

Tne second thing thai he said is
this:

“So far, about Rs. 50 crores worth
of edible oil and oilseeds have been
imported against the licences issued
and supplies for about another Rs.
70 crores.are gxpected to be receiv-
ed by the .end of September, 1877,
Thus, it is estimated that by
the end of September, 1977,
about Rs. 120 crores worlh of oil
and oilseeds will have been im-
ported_ . .”

Can you imagine the difference? If
out of the sale proceeds on the high-
seas, gut of Rs. 526 crores, you deduct
Rs. 120 crores, that leaves abouf Rs.
400 crores. If they had made a 20
per cent profit, they had made 100
crores in foreign exchange, and the
Minister. . .

SHRI R. VENKATARAMAN: What
is the year to which this relates?

SHRI JYOTIRMOY BOSU: These
licences were given just before the
election in 1977 by the present Prime
Minister’s Government.

SHRI R. VENKATARAMAN: 1
am now talking of the present Ordi-
nance.

SHRI JYOTIRMOY BOSU: The
ultimate result hag to be shouldered
by the end-consumer. You can keep
it in writing. Do not provoke me to
read your speech on Bearer Bonds...

MR. CHAIRMAN: How are Bearer
Bondg relevant here?

SHRI JYOTIRMOY BOSU:
should he make tall claims?

Why
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MR. CHAIRMAN: How do Bearer
Bonds come in the picture here?

SHR] JYOTIRMQOY BOSU: I know,
it is his sore point. I do net want to
do that. Then he says here:

“...there were a few importers
who were given very very big
licences and only small licences
were distributed among a large
number of importers.”

The trick—three thousand and odd...

MR. CHAIRMAN: You are talking
of a thing of the past.

SHR1 JYOTIRMOY BOSU: I want
to know what happened to these
scoundrals who looted this country.
He has provokeg me, I did not want
to take this. This is the document
which the Government had provided
to me. This is the dofument of 3,600
angd odd persons who had received
licences. Let us forget for a moment
the contribution of Godrej for your
brochure in 1977 and 1980—the bro-
chure money. I will not mention
about the Hindustan Lever or
Kamani, I would like to know what
the Enforcement Directorate, the In-
come-tax, the CBI, have done with
regard to the day-light robbery.

MR CHAIRMAN:

You put your
question

SHRI JYOTIRMOY BOSU: This
assurances is there, There jg an assu-
rance on behalf of the Government
before me. I do not put any ques-
tion. If the Government is worthy of
any salt, let them publish a white
paper and lay it on the Table of the
House.

Mr. Chairman, would you kindly
make an observation ag thig will
help the House? Let the Minister be
pleased to lay it on the table of the
House ag to what happened to the
enquiries instituted against these
cases. Take for example Apeejay &
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Co., Amin Chand Pyarelal & Co.,
Farag Paul, the man who bought the
Swiss aireraft S-2-A,

SHRI R. VENKATARAMAN: It is
totally irrelevant, We are consider-
ing a Bill with regard to the impo-
sition of import duty. If he has any
points, I shall not object. Let him
put the question certainly. You write
a letter and you will get all the infor-
mation.

SHRI JYOTIRMOY BOSU: I am
only asking that in view of the asau-
rance given by the Government's
spokesman, I have a legitimate right
to ask Mr. Venkataraman to enlight-
en the House. If he is not in a posi-
tion to do so right now, I am only
requesting him to lay it on the
Table of the House as soon as possi-
ble as to what happened to these
cases. This is one of the worst scan-
dals of recent times.

MR. CHAIRMAN: You can do one
thing. You ask a question from the
Minister whether the report wag sub-
mitted to the Government and if not,
when the Government is going to lay
it on the Tdble of the House.

SHRI JYOTIRMOY BOSU: You
had been a very able Speaker. I
understand you know the procedure.
Your question will become unstarred
if it doeg not become an excess of
file. I do not think they will ask my
son for a reply after he comes to the
politics. Will you take a short notice
question?

SHRI R. VENKATARAMAN: He *
wants an immediate reply. Out of 13
cagses referred to by Shri Mohan
Dharia, 12 cases ware closed during
the Janata Regime itself. (Interrup-
tions)

SHRI JYOTIRMOY BOSU: Am I
a Janata Spokesman? What are you
worrying about?

MR. CHAIRMAN: Here is a book
of Rules of Procedure ang Conduct
of Buginess in the House,
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SHRI JYOTMRMOY BOSU: I am
only wanting to ask Mr. Venkata-
raman whether he would kindly
accept a Short Notice Question if 1
put it. Let it also go on record that
he will accept it.

VT AMEAIY (Hard<) : THR
AN AGIA ST TRT AN 7 AT
W
SHRI JYOTIRMOY BOSU: I can-
not tolerate Mr. Mallikarjun without

the moustache. He cannot be allow-
ed to speak.

I am only saying this that this
ordinance is for impesition of 150 per
cent excise duty on the itemg of basic
needs of common man in this coustry.
The {raders will ensuve $6 see thet
it is passed on to the end-consumers
anf nobody else. Who will abeerb it?
1 therefore oppuse this Bill, lock,
stock and barrel.

MR, CHAIRMAN: Neow, the gmes-
tion is:

‘““This House disapproves of the
Customs Tariff (Amendment) Ordi-
nance, 1881 (Ordinance No. 9 of
1981) promulgated by the Presi-
dent on the 28th July, 1881.”

The motion was negatived.

MR. CHATRMAN: The Question is:

“That the Bill further to amend
the Customs Tariff Act, 1975, be
taken into consideration™

The motfion was adopted.

MR. CHAIRMAN: Now, we shall
take up Clawse by Clause considera-
tion of the Bill,

Classe 2—(Amendment of First
Schedule)

MR. CHATRMAN: Mr. Shamanna
bas given a nuniber %I amendmenis.
Are you moving all the amendments,
Mr. Shamanna?
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SHRI T. R. SHAMANNA (Banga-
lore South): Yes, Sir. I beg to move:

“Page 1, ling 11,—

for “200 per cent” substitute
“150 per ecent” (2)

“Page 1, line 14—

for “200 per cent” and “190 per
cent” substitute “150 per cent and
140 per cent” (3)

“Page 1, line 17,—

for “200 per cent and 190 per
cént” gubstitute 150 per cent and
M0 per cent” (4)

“Page 1, ling 20,—
for “200 per cent and 190 per

cen(f substitute “150 per cent and
140 per cent” (5)

‘“Pags 2, line 2,—

for “200 per cent” substitute
“I50 per cent” (6)

‘Page 2, ling 4,—

Jor “200 per cent” substitute
“150 per cent” (7)

I am moving my amendments be-
cause the Finance Minister hag not
takkén ation to get some additional

Yy more than
three times? May I know the reason
as to why action wag not takem to
mop up the resources that hag been
found due new? Ig it hecause of the

Further-
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“It ig difficult to estimate with
any degree of accuracy the quan-
tum of vegetable oilg that may be
imporied on private account n
view of the steep incréase in cus-
toms duties on such oils, Conse-
guently, it has not been possible to
estimate the likely revenue impli-
cationg of the inciease in customs
duties.”

I feel that the increase of 200 per
cent 15 arbitrary and not calculated
scientifically and it is with that reason
that I have brought an amendment
that instead of raising it by 200 per
cent make it 150 per cent. Later on
from experience you can see as to
how much 1t can be increased. This
drastic increase in duty will g¢neral-
ly raise the cost of edible oil.
Furthermore in the Schedule it
has been given that in addition to
vegetable oil non-vegetable fats like
tallow and wax are also included. I do
not know what exactly are the other
materialg which will be taxed. Though
1 appreciate the action taken in re-
gard to this huge difference between
landing cost and selling cost I only
feel that the increase fixed is arbi-
trary and done in a hurry and not
done on seientific basis. It would be
better if from 200 per cent it is
brought down to 150 per cent, T re-
quest the Finance Minister to get the
matter examined and necessary action
taken and also accept my amendment.

SHRI R. VENKATARAMAN: Sir,
the statutory rate has been raised to
200 per cent but the actual rate iz 150
per dent. If that satisfies Mr Shame
anna I will be happy but the point
ig that the difference between market
1ate and the c¢if price has been cal-
culated aund we have arrived at this
figure in order to see that the traders
do not imake un-conscionable profit.
Number two is this: So far ag the
price is concerned, they are, at the
momeht, distributing through the
public distribution system at a price
which is fixed. The hon. Member
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himself knows that the public distri-
bution system in Kerala, Bengal,
Tamil Nadu and Maharashira is work-
ing very satisfactorily. (Interruption)
In Madhya Pradesh also. It ig work:-
ing satisfactorily, It is quite a slur
on hig Government if he gays that it
does not work well in West Bengal.

Now, the next point which Mr.
Shamanna made was that this figure
of 150 is arbitrary. Thig has been
calculated on the basis of the differ-
ence and therefore lot of calculations
have gone into it, before we arrived
at this figure. We have explained
already the principle behind thig levy,
to prevent people from making profit
by selling oil at higher price, and to
maintain the prices of edible oil, we
are importing certain percentage. I
would not like to mention the figure,
because, whenever India goes into
the market, the international price
of the commodity goes up because we
are g big buyer gnd ag a result of
that, whenever we say, we are going
into the market, the price of the
commodity goes up....

SHRI JYOTIRMOY BOSU: Big
buyer or big beggar?

SHRI R. VENKATARAMAN: I
leave the second thing to my esteem-
ed friend; I will continue to be the
first.

Sir, we will maintain the price by
imports, if necessary. That iz what
I have sald already.

MR. CHAIRMAN: Now, Mr. Sha-
manna, after listening to the hon.
Minister, and after giving deep con-
sideration to the matter, do you want
to withdraw the Amendments? May
I know your view?

SHRI T. R. SHAMANNA: Yes,
Sir, I do not want to press for my
Amendments. The Minister hag as-
sured that there will not be increase
in the oil price, So, I do not want
to press my amendments. I seek leave
of the House to wjthdraw my amend-
ments,
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MR. CHAIRMAN: Has the hon.
Member the leave of the House to
withdraw his amendments?

SOME HON. MEMBERS: Yes.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): No.

MR. CHAIRMAN: All right. I
will have to put it to the vote. I will
put all amendments moved by Shr
T. R. Shamanna to clause 2, to the
vote of the House.

Amendments Nos. 2 to 7 were put
and negatived.

SHRI N. K. SHEJWALKAR (Gwa-
lior): I want to be enlightened on
one point. When leave for withdra-
wal of amendment is asked for, it is
not ag if it should be granted unani-
mously. Majority iz there. It need
not unanimous. But majority is
enough. It can also be voted. It is
not necessary for the Chair to just
put them to the vote.

MR. CHAIRMAN: If there is even
one dissenting voice, I have to put
it to vote, That ig the rule. I have to
put the question to the House in
order that the House may give its

permission to withdraw or not to
withdraw,

SHRI JYOTIRMOY BOSU: That
you did, Sir.

MR. CHAIRMAN: Thank you. The
question is:

“That Clause 2 stand part of the
Bill.” .

The motion wag adopted.
Clause 2 was added.to the Bill.
Clause 8 was added to the Bill,

Clause 1, the Enacting Formulag and
the Title were added to the BIll. ,

MR. CHATRMAN: Now, the hon.
Ministér, ’ ’

~
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg .
to move:

“That the Bill be passed.”
MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

Now, Mr. Jyotirmoy Bosu, do youw
want to speak?

SHRI JYOTIRMOY BOSU: No, Sir,

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

16,25 hrs,

STATUTORY RESOLUTION RE:

DISAPPROVAL OF DELHI UNIVER-

SITY (AMENDMENT) ORDINANCBS,
1981

AND

DELHI UNIVERSITY (AMEND-
MENT) BILL

SHRI N. K. SHEJWALKAR: Mr,
Chairman, Sir, I beg to move:

“That this House disapproves of
the Delhi University (Amendment)
Ordinance, 1981 (Ordinance No. 4
of 1981) promulgated by the Presi-
dent on the 9th June, 1981.”

¢

16.27 hrs.

[SERt CHINTAMANI PANIGRAHI in the
Chair]

Sir, I may be excused for raising
the question of propriety of issuing
ordinances time and again Several
times, this point has been raised before
this hon. House that the measure.of
ordinance should not be resorted to as
far as possible. On the lastyoccasion
also, in the year 1880, about ten ordi-
nanceg were issued by the Govern-
ment before the start of the session.



